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STATEMENT BY MINISTER

Recent abduction of The Vice Chan
cellor of Kashmir University and the
General Manager H. M. T. Factory,

Srinagar (

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
Now, we shall take up the Commissions
of Inquiry (Amendment) Bill, 1990.

SHRI MAKHAN LAL FOTEDAR
(Uttar Pradesh); There are some
amendments to be moved.

THE VICE-CHAIRpAAN (SHRI-
MATI JAYANTHI NATARAJAN):
There are other Members. Let them
come. Amendments can be moved later.
Yes, Mr. JMiniste'r.

SHRI S S. AHLUWALIA (Bihar):
What about the statement?

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN): It
will be made after the Bills have been
passed.

SHRI S. S AHLUWALIA: No, no.
We will not agree... (Interruptions)...

... '(Interruptions)...

SHRI JAGESH DESAI (Maharash-
tra): No, no. We cannot agree- to this ...
(Interruptions).,.

THE LEADER OF THE OPPOSI-
TION (SHRI P. SHIV SHANKER):
Madam, the Leader of the House had
made it absolutely clear that immediately
after the Special Mention, the statement
of the Home Minister will be taken up.
We will certainly pass the Bills and we
will not stop them. But let Us follow the
procedure. In fact, he raised the issue of
procedure and it was said that
immediately after the Special Mentions,
the Home Minister would make the
statement.
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THE  VICE-CHAIBjMAN  (SHRI
MATI JAYANTHI NATARAJAN):
Quite right. The only thing is that
sufficient copies have to be made
available to the Members... (Inter
ruptions)...

t

SOME HON. MEMBERS: We do not
want copies.. (Interruptions)...

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN): If
you are not insisting on copies, then we
will take it up... (Interruptions)...

SHRI SANTOSH BAGRODIA (Ra-
jasthan): T am very sorry, Madam, that
you are not listening to us and you are
listening to that side only. You are not
following the procedure
(Interruptions)...

SHRI M. M. JACOB (Kerala); You
see. this was agreed to earlier... (In-
terruptions)...

THE  VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN): I
cannot hear you. What is it?...

... (Interruptions)...

SHRI M. M. JACOB: If copies are not
ready, we do not insist on copies
provided we are given the Tight to seek
clarifications. This was made very clear
from this side and Mr. Gurupadaswamy
had accepted this. It is on the basis of
that that we are requesting you to take up
this now.

THE VICE-CHAIR)MAN (SHRI-
MATI JAYANTHI NATARAJAN): All
right. Yes, Mr. Mufti Mohammad
Sayeed.

THE MINISTER OF HOME AF-
FAIRS (SHRI MUFTI MOHAMMAD
SAYEED): Madam, I rise to inform the
House of grave incidents that have taken
place in Srinagar on 6th April, 1990.
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[Shri Mufti Mohammad Sayeed]

The facts of the incidents of abduc-
tion, as ascertained from the State
Government, are as (follows:

On 6th April at about 0940 hrs, Shri H.
L. Khera was proceeding to H. M. T.
Factory at Zainakote, accompanied by a
P. S. O. Constable of, C. I. S: F. and his
driver. When the car reached Qamarwari
Chowk, it had to stop because of traffic
congestion whereupon 4-5 unidentified
persons forced their entry into the vehicle
and drove away. Subsequently, the driver
and the CISF Constable were released,
who reported the matter to the police.

The abduction of Shri Mushirul Haq
Vice-Chancellor and  his  Private
Secretary, Shri Abdul Gani took place at
about 1320 hrs on the 6th April, 1990,
when they left the University campus in a
vehicle. It has been reported that as soon
as they reached the main State gate of the
Uni Versity, 4-5 unidentified persons got
into the vehicle of the Vice-Chancellor
and drove it some distance away, from
where they were transported in an un-
numbered van.

Immediately on receipt of the in-
formation about the incidents, action was
taken to block all exit and entry points of
Srinagar City. Efforts to locate them are
continuing.

Some local newspapers informed
Police Control Room that the Students'
Liberation Front has claimed
responsibility for these abductions and
has demanded release of three detained
terrorists by 3. 00 p. m. on 9th April,
1990 in exchange for three hostages. The
three terrorists named in this connection;
are-Nisar Ahmed Jogi, Fiaz Ahmed Wani
and Ghulam Nabi Butt.

Madam, it is with great sorrow that I
inform the House that Shri H. L. Khera,
General Manager, H. M. T. has been
muredered by his abductors. His dead
body was found around 2. 15 p. m. today
in Batamaloo area of Srinagar. Hon'ble
Members will join me in conveying our
condolences and heartfelt sympathies to
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the bereaved family and to condemn this
despicable and cowardly act. I assure the
House that every effort will be made to
bring the criminals to book.

The manner in which the crime has
been committed following the statement
made by Amanullah Khan in New York
yesterday reveals a sinister design. As is
well-known Amanullah Khan has been
allowed to carry on his nefarious
activities tfrom his sanctuary in Pakistan
for quite sometime. His statement in New
York yesterday and the crime committed
today show that the misguided
secessionist elements in the Valley are
acting under instructions received from
across the border. This incident coupled
with all that Pakistan agencies have been
doing in training and arming militants
establish the fact that they are actively
sponsoring terrorism in adjoining areas of
pur country.

The State administration is taking all
steps for tracing Shri Mushirul Haq.
Vice-Chancellor, and his personal
secretary, for which intensive combing
operations and searches have been
continuing.

SHRI MAKHAN LAL FOTEDAR: It
is indeed with a heavy heart that I rise to
seek some clarifications about kidnapping
or abduction of 'five Indian citizens by
Pakistani terrorists in Kashmir. The"
House as also the country is aware that
this Government started with political
abductions  or  kidnappings. The
kidnapping has now become the. order df
the day. It was only within seven days
from the date this Government took over
that the first kidnapping of such a magni-
tude took) place in Kashmir. If 1
remember correctly, the Prime Minister
considered it necessary not only to send
the NSG personnel and commandos to
Kashmir but also the Foreign Minister
and the Energy Minister.

It was a sad day for the country when
the Prime Minister of India released five
Pakistani terrorists in exchange of one
person and this has set a very very wrong
precedent for
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the country. That day was unfortunate
Sor the country though it might have
been fortunate fo? the Prime Minister. I
would have liked the Prime Minister
himself to be present in the House and I
could have asked him how irresponsibly,
how callously he is toying or playing
with the future of this great country.
Kashmir is On fire. The hon. Home
Minister knows, as all of us know, that
only one week ago on, important leader
of Kashmir, Mr. Mir Mustafa, was
hanged. He happened to be; our common
"friend, my friend as also the Home
Minister's friend. He was an Indian who
fought against Pakistan in 1965, who led
the Indian Army to catch hold of the
infiltrators at that time. It was that very
Mir Mustafa who negotiated for th, re-
lease of the Home Minister's daughter. I
am told that the same Mir Mustafa was
engaged by one of the Central Ministers
to negotiate with the terrorists and in the
bargain Mir Mustafa was abducted,
kidnapped and killed at the same place,
called Batamaloo about which the Home
Minister has said just now. Perhaps the
Home Minister is aware and we may
remind him that even in 1985 Batamaloo
had become very notorious for having
become the haven of the infiltrators at
that time. Mir Mustafa was also
kidnapped, murdered, killed and
assassinated there. This time Mr. Khera
has also been kidnapped and his body
has also been left over there. I would like
to know from the Home Minister what
specific and effective steps have been
taken by the Government so far to catch
hold of the infiltrators. Have they started
combing operations in Batamaloo area?
Has anybody been arrested? Has any
search been conducted in that area? It is
very unfortunate that we get information
not from this Government, not even from
the Pakistani Government but from a
person sitting in New York that\these
people have been execut-ed. It Is a matter
of shame for this Government to come at
5. 30 in the evening to say that this
gentleman has been executed while
Amanullah
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Khan said last night at 1. 00 A. M. that
they have been executed. It is not the
question of only one Mr. Khera. It is the
question of the majesty of the sovereign
polity of India in Kashmir. India is dis-
integrating in Kashmir and the Prime
Minister is silent on this issue. I am not
accusing the Home Minister because
sometimes he ig being divested of his
powers and sometimes Mr. George
Fernandes is vested with the powers. J
am not concerned with it. I am only
accusing the Prime Minister' because the
policy emanates from the Prime Minister.
What I am saying is that it is not the
question of only one Mr. Khera. Mr.
Khera represents, he symoblises, not only
the HMT and BHEL. He symbolises the
entire public sector and the entire
working class in the country.

The working class has been attack-ed
by the terrorists. And it is not the
question of one Vice-Chancellor. I am
told that today in the Jamia Milia, the
entire student teachers community is on
strike, and they are demanding the
release of the Vice-Chancellor who was
working in Kashmir. It is a question that
no outsider from other parts of India,
whether a Hindu or a Muslim, can salfely
perform his duties in the Valley of
Kashmir. The Valley of Kashmir is not
more than 30 X 80 Kms. It is said that
this: Government cannot manage the
affairs in the Valley. Let me say that this
Government headed by Mr. Vishwanath
has brought this great country to the
verge o disaster. Mr. Vishwanath, as
Prime Minister, is feeding! a psychology
of surrender in this country. In this
context, I would like to know from the
Home Minister about the position and the
steps taken for the release of the Vice-
Chan-cellor who has been kidnapped. I
am told. I do not know whether it is
correct—that perhaps he has also been
killed and his body may ba found in that
vicinity. The Home Minister has said
justnow that
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[Shri Makhan Lai Fotedar] cunfew was not

clamped there. From. the public place,

somebody has been picked up and kepi; in

a car. Had any security been provided by

this Government? To what extent security has
been provided in this case? 1 am warning this
Government., I know they cannot govern. I
know they have no experience to govern,
they have no will to govern. Good judgment

always comes out of experience. And
experience always comes out of bad

judgment. This Governmentis inotina
position to give any judgment, any decision,
any policy, good or bad, right or wrong. The

way the things are happening in  this
country, specially in Kashmir and
Punjab, I have a hunch that, perhaps, they
are taking this  country towards
disintegration. On this issue, Madam, I
would like to seek the resignation I of the
Prime Minister who has failed to govern
this country. Thank you.

SHRI1 E. BALANANDAN (Kerala) j
Madam, we are shocked to hear the
statement from the Home Minister that
Mr_ H. M. Khera has been killed by the
terrorists in Kashmir, and also the
whereabouts of the Vice-Chancellor,
Shri Mushirul Haq, are not yet known.
His safety is also in danger.

However, Madam, I heard the speech
of my friend ifrom the ether side about
the Kashmir situation. Has this Kashmir
situation been created all of a sudden by
this Government after they came to
power? No. For the last many years, the
policies pursued by the Congress (I)
Party and the adjustments they have
made with the...

(Interruptions)

SHRI M. A. BABY (Kerala): We were
peacefully listening to him. Why don't
you listen to us?

(Interruptions)
SHRI E. BALANANDAN; I may
express my view. You may not agree.

You must listen to me. Still you want to
politicise the issue now? You

have to see the question... (Interrup-
tions)

SHRI S. S. AHLUWALIA: This is
bujtcher Government.

SHRI E. BALANANDAN; You must
be prepared to listen to others also.

SHRI P. K. GUNJACHEN (Kerala):
The country knows how many people
your Government butchered.

SHRI E. BALANANDAN: Therefore
the question is... (Interruptions) The
situation today is worsening in Kashmir.
We are all concerned about it. Every
Indian ought to be concerned about it.
But by placing the questions in a histori-
cal view, we will find that the situation is
created by those people who were in
power during the last so many years.

Now, Madam, i do not want to~

trace the whole thing. But this Gov
ernment should take steps fo see
that the lives of the citizens are pro
tected. And, at the same time, this
should not be made a political issue
and it should not be asked
that the Prime Minister should come etc
etc. This is not an issue to be taken like
that. So many incidents like that happen.
The question of the unity of the country
is at stake and we had created a national
feeling for the unity of the country
during our struggle. But that has been
lost because of the National Conference
losing the political hold over the Muslim
community because of their joining
hands with the Congress Party. This is
the result in Kashmir. (Interruptions)
You must find out the reason for all this.
I do not for a moment condone the lapses
on the part of this Government in not
giving protection to the citizens of the
country, especially in Kashmir valley.
Therefore, every one of us is pained to
hear the news of kidnapping and Kkilling
of a citizen of India, because a man from
HMT has been killed. Therefore, I must
ask the Home Minister to tell us what are
the steps he has taken
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immediately on hearing the news of
kidnapping this important person by the
terrorists. I must get an explanation from
the Home Minister. H, must also tell us
what are the minimum steps that he did
take to protect the life of th« Vice-
Chancellor ( who is said to be alive. Ali
possible steps to this end should be taken
and this House should be given an
assurance that the Government is actively
engaged i, protecting the life of citizens
of the country. We must also take all
possible steps to see that any move from
across our borders which threatens th,
unity of the country is thwarted. The
need of the hour is that politically we
must unite at this critical juncture in
order to see that the unity of India is
protected. Each and every political party
in India should come forward in this
direction and see that Kashmir remains a
part of India and these terrorists are
isolated. I request the opposition party
also to consider this point seriously. At
the same time, the Home Minister should
also explain what steps he is taking to
protect the lives of  citizens.

siteat atorr awi  (ms7 wlw) !
AAAT  ITARTEIA  WFRAT, TZ WY
FTHYC F wEAT gEr R, I7 age
@ Aad &1 % gEEr wzar g
qr a5 39 TR R gry s, o1 fw

g ¥ WY ? &Y qfw  wEEwarEr
B1E U, | W BF M? Fam™
77 & fo a® ¥ B W, F 2
F FE FY gEw & fau? v #@iw
Bw 1 afeay w9y 2w & Ao feam
aEEAE HIX B wow, gg W
g g g7 AfwT wg A0 wEAr
wdY, o7 AR wwmwr #1 feEdw
foar war, 9% w1 wvgen fyar A
oI g wivw I 5 T wrenarfaa
FT BT 9@, g7 AE wrer v’
g% TEFT FAT AT A AT BT
gg @Ay wear & f5 s @ gea
g€ ¥ us & fag A @A F

ga fear &, zad & faw &
Afpr At wam @ B & oma
v gEsafRdl ¥ G w7 oS8
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argdaiq a1 TEAW gAr 27 uF
At AT EMT XM AT TRT AR
nEuEar ¥ fa ? 97 9% I8 UIARA
T S g a8 ¥ faT T Iq
I oqraErA W, W& WO, FAT
30T, B 9aT TE AT W 1 I«
q® & dW gEAd g TR § RT
g fafeeex &Y I & W @ I
HT M9 WAT A7 qT )

O® WA §IET ;477 £ |

sy o FAT ¢ 97 AS
wg g am At § a1 # g g
ght & 7 a@ AT @Y, W@
qroe FF FEAT ?

SHRI DIPEN GHOSH (West Bengal):
Madam Vice-Chairman, I rise, more with
anguish than anger, to seek clarifications
and, while seeking clarifications, to put
across certain issues to the hon. Home
Minister which need the immediate
attention of the Government.

It is not the time to talk about the
failures or lapses and the reasons for
these failures or lapses on this side or on
that side. It is' time for all the parties, at
the national level, to put their heads
together, to address themselves and to
find ways and means to protect the unity
and integrity of the country, because
what is at stake today is not only th, lives
of certain persons but the very unity and
integrity of the country is at stake.

It is really painful and most unfortunate
that the Government could not take
effective steps to find the whereabouts of
certain abducted persons within a very
small area. I do not know the exact size.
Mr. Fotedar has said that it is 60 x 30
kms. or so. But the question is, the latest
development in Kashmir underlines the
necessity of eschewing the diflerences
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among the political parties, particularly,
the parties operating at the national level,
and making a joint effort to defend the
unity and integrity of the country.

Madam, particularly, I want to bring to
the kind notice of the Home Minister,
through you, that after the abduction of
Mr. L. M. Khera, General Manager of the
HMT. factory at Srinagar, the workers
and other employees of the factory have
been very much scared. This will be more
so when they hear the news of the death
of Mr. Khera, which hag been made
public. Most of them have already fled.
The disquieting feature is' that these
workers and other employees... (Time-
belll rings)who had fo flefe for protection
are being asked by the H. M. T.
management to go back and resume their
duties. I do not know what will be their
reaction when the news of the death of
Mr. Khera reaches them. They cannot go
back and join. This is the practical diffi-
culty. You cannot tell them 'You
overcome the fear and go back and join'.
That situation does not obtain there. If
they do not join, despite the management
having asked them to resume their duties,
they will be penalised, or, they will stand
to lose their wages. This morning, some
people of the Srinagar H. M. T. factory
came to me. I have also talked to the hon.
Minister of Railways, who is looking
after, or, co-ordinating, the Kashmir
affairs; Mr. George Fernandes. One of our
Members is representing our party on the
advisory committee. So, I would like to
know through you, Madam, what steps
the Government proposes to take to ar-
range adquate protection of the workers
not only of HMT but other Central
Government offices, Central Government
undertakings. All of them are under attack
and they are scared, they are fleeing. I
would request the Union Government to
pass necessary orders to the respective
management of these organisations not to
insist on those workers to join the duty.
Instead of that, some other methods have
to
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be found out so that they can report for
duty to other units outside of the Valley
and they are allowed to draw, their
salaries, wages, etc.

o HAUT NEAT & (T ) &
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W F7 A FW A FiEgq av GHEr
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SHRI SHABBIR AHMAD SALARIA
(Jammu and Kashmir): Madam Vice-
Chairman, it is an occasion which is
really sad. Whatever has been said in the
House and the statement made by the
hon. Minister leave many things t, be
asked. Firstly. the statement betrays an
understanding of the fact that Kashmir is
a political problem and that it has to be
tackled politically. On the other hand,
efforts have been made to throw the
blame at the door of one or the other. This
is not the time to do that. Secondly, the
statement does not show that in the
combing which had been conducted what
area did it encompass. How many people
have been arrested in the course of
combing operations? According to news,
hundreds of people haVe been arrested.
And according' to the fats which have
been divulged, for a period of five days
Ictontinuously, curfew has been kept and
all entry and exit points have been
plugged. Notwithstanding that, the
incident has taken place. The question is
that the Government should find
a political
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solution to the Kashmir problem. By
merely sending a Governor who is iwoH-
known for  hjis? administrative
capabilities or strong methods, you
cannot solve the Kashmir problem. That
he has tried and he will continue t, try it.
You must approach the problem in a
manner that it can be resolved.

In this connection, you must realise that
in Kashmir, it is not a problem of a few
persons. This thing is not noticed in the
statement o' the hon. Minister. It is a mass
movement; only a few persons are not
involved. There is deprivation. There is
nothing available in Kashmir Neither
medicines, nor vegetables, nor meat, nor
sugar is available and the people are
suffering. Under the circumstances, how
can you have the people with you? And
unless you have the people with you, you
cannot tackle th, problem. In your effort to
get rid of the problem, you are also
enraging the people. You are throwing the
baby with the bath water. Please, for God's
sake, approach this problem carefully. For
that purpose, you enter into a political
consideration' of the matter. What has led
to this situation is the continuous erosion
of the autonomy of Kashmir which was
promised to them. Thereafter, from time to
time, people have got alienated. You talk
to the people, give them back what they
have lost. That way, it is hoped you may
be able to salvage the situation. The
matter is going out of our hands because of
our internal bickerings. Kashmir is
divided intotwo parts on earth and
Kashmir has difficulties because one-third
of its population— 40 lakh people—are on
the other sida and 70 lakh people are on
this side. Nobody notes this.

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAIJAN); Kindly
seek clarifications.

SHRI SHABBIR AHMAD SALARIA: I
am seeking a clarification whether the hon.
Minister has taken note of the situation.
What is the ”. umber of persons who have
been ' arrested? What is this combing ope-
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ration? What horror has been done on the
people in the name of combing
operations? Nobody endorses such an act,
but while you are doing all this, you are
also alienating the people by denying
them even the basic liberty, even the right
to eat, even the right to move about.

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): Please
conclude.

SHRI SHABBIR AHMAD' SALARIA:
Therefore, under the circumstances I say, in
view of what has been said by the hon.
Minister, there has been no stress on this
aspect of the matter that we have not to lose
the people. In order to get rid of the
problem, we are losing the people. Once we
have lost the people, . will lose Kashmir.
Therefore, that should not happen. We
should keep the people with us and tackle
the problem. On the other hand, the
statement says, that we have plugged this or
that, we have kept the curfew for a period
of five days. We have given all possible
hardship and deprivation to the people. That

will not improve the matter.

SHRI VISHVIIT P. SINGH (Maha-
rashtra): Madam, yesterday it was
Ahmedabad, today it is Kashmir, to”
morrow I do not know what. Today we
are again discussing Kashmir and we are
discussing Punjab also later. It is a sad
reflection on the method of governance. I
cannot call it a govern' ment, I cannot call
it a coalition, I do not know what to call
1t.

CHOWDHRY HARI SINGH (Uttar
Pradesh). They are not running a
government; they are running a morcha.

6.00P. M.

SHRI VISHVIJIT P. SINGH: I agree, they
are not running the Government. They are
running away. They are tfttining away
from the problems of
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this country, they are running away
from the people of this country, they
are running away from the responsi
bility which has been reposed in them
by the people of this country—or, has
it been reposed? No, it is not. It has
been abducted by them in spite of

the wishes of the people. With a
minority vote, with a minority re
presentation through... (Interrup
tions)

i

AN HONOURABLE MEMBER:
Don't politicize it.

SHRI VISHVIJIT P. SINGH; No, I am
not politicizing. If anybody is politicizing
this matter, it is your ally, the ally of the
National Front which has been going on
asking for removal of article 370. If
anybody is politicizing this issue, it is
that party which is raising slogans all
over the country against one
community—which I will not name. If
anybody is politicizing this issue, it is
those political leaders who have come to
a nefarious understanding to be together
in this House and to be separate from
each other outside. And those are the
people who are taking political advantage
of it. ... (Interruptions)...

DR. JINENDRA KUMAR JAIN
(Madhya Pradesh); It is to keep you out
that they were elected by the people of
this country... (Interruptions)...

SHRI VISHVIIT P. SINGH: Madam,
this statement makes it clear that it was
known as to who the kidnappers were.
The kidnappers had already attempted
and approached the Government. The
place is known, the place where it took
place. As Mr. Salaria has said and as
Dipen Da has said, the area was curfew-
bound, there was a combing operation on
and the whole area was cut off- In fact,
Madam, I would like to share with this
House what has been reported in all the
papers: Negotiations were on yesterday...
(Time-bell rings) ... 1 am just concluding.
I am talking about yesterday; let us come
to yesterday because the killings took
place
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yesterday, last night. The negotiations
were on and in those negotiations the
terrorists had brought their demand
down. From asking for the release of
three, they had come down to the release
of one. If I am not wrong, last time there
was one person involved and we released
five. This time there were a number of
people involved and they were asking for
the release of one. The ratio was reverse,
the arithmetic was in reverse. And,
Madam, what did we do? We sat quiet
while we saw them being killed. That i
what I am ashamed of today... (Interrup-
tions)...

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
Please seek your clarifications.

SHRI VISHVIJIT P. SINGH; I am
seeking my clarifications.. Madam, in the
combing operation the so-called terrorists
were arrested. I may inform this) House,
it was not the terrorists who were
arrested. I have said so Dbefore;
Imposition of your draconian rule is on
the people. You are arresting the people
and you are allowing the terrorists to
roam freely. This is the result of your
policies, Mr. Home Minister. When you
oppress the people and when you allow
the terrorists to go free, this is the result...
(Interruptions)...

DR. NARREDDY THULASI REDDY
(Andhra Pradesh) Seek' your
clarificatipns... (Interruptions)

SHRI VISHVIJIT P. SINGH: I am
seeking my clarifications, Mr. Telugu
Desam! I now seek rny clarifications. ...
(Interruptions)... And the clarification I
seek from the hon. Minister is that these
incidents, I know, are not going to stop.
As you have said, the hand of Pakistan is
behind this. The Pakistani Prime Minister
has even given a fund of Rs. 10 crores
for this purpose.

SHRI VIREN J. SHAH (Maharash-
tra): He is giving clarifications.
"SHRI VISHVIIT P. SINGH; No, no,
no no I am not giving clarifications. Mr.
BJP, I am not giving clarifications: I a,
asking for clarifications.
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THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): Please
conclude now. You don't have to respond
to that.. Please conclude now.
(Interruptions)

SHRI DIPEN GHOSH; He has got
connecptions  with  the  abductors.
Therefore  he knows that. (Interruptions)

SHRI VISHVIIT P. SINGH; No, no,
no, not at all.

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
Please conclude now. There is no time.

SHRI VISHVIJIT P. SINGH: Madam,
I would like to know from the hon.
Home Minister that when in future such
incidents take place because this is
already over, this chapter is closed...
(Interruptions) No, no, no. I am quite
sure that he would have suffered the
same fate. These people will tell us after
the body is recovered. Let us pray that he
is all right. But I have no faith in the
competence of this Government that it
will be able to save him.

I would like to know from the hon. Home
Minister that in case of such incidents in
future what your specific plan of action is, t,
what extent you are willing to go. you -
make noises that you are going to take ac-
tion against Pakistan. What action are you
planning? You keep m making noises that
you are going to take action pagainst the
terrorists. What j action are you going to
take? You I were in contact with the
terrorists through negotiations yesterday. I
would like to know if you have picked up
the people with whom you were
negotiating, if you have arrested them.

I would like to have specific answers to
these questions from the hon. | Home
Minister.....

| Thank you, Madam.
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THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
I am reminding you of the time. 1
have to do that.
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THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN): frrf.
Chandresh P. Thakur. Pleasevery brief.

PROF. CHANDRESH P. THAKUR
(Bjhar): Madam, you are a charming
person.

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
That makes no difference.

PROF. CHANDRESH P. THAKUR: I
have to accept your ruling. But the
problem is that the news from Jammu
and Kashmir i, really chilling. What ever
the Home Minister has said is incomplete
and is rather late and yet it is Chilling.
The hour of reckoning for this
Government is ticking fast, if it has not
already come. The loss of life of such
souls like that of the Vice-Chancellor and
a Professional Manager in the HMT is
really reprehensible. It is not a question
of a person; it i\s a question of a symbol
because they had not been involved in
any activity which would have hurt any
person. They have been identified. as
symbols in the society). They are trying.
to take such lives in order to transmit a
message to the Government that it is
walking, it is incapable and it cannot
countenance them so far as their power
to kill people at random i concerned.

My simple query is, if the negotiation
has been in progress, what have been the
terms of the negotiation? Secondly who
were the parties negotiating from both
the sides? Is it possible to identify and
take the House into confidence? What
hag been the course of negotiation? What
were the initial terms and -what have
been the subsesuesnt terms? Is it a fact
that Mr. Khera has been killed because
the terms were not accepted? About
the Vice-
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Chancellor at least until this moment, the
Home Minister has not conceded that he
iz no more while one Member of
Parliament says that he is no more. If he is
still alive, are the terms of the negotiation
such which could be acceptable and what
are those and how soon those will be ac-
cepted by the Government so that one
precious soul ig saved? Is there any
guarantee that the Government has found
newer ways to move in J & K? It had
appointed a Minister for Kashmir Affairs.
Today the very fact that that Minister is
not here making a statements on behalf of
the Government shows that perhaps he
has been divested of the responsibility and
the, Kashmir affairs has been restored to
the Home Minister. If that is the state of
affairs, what are the new steps apart from
divesting the portfolio from the Minister
in charge and what is the possibility of the
effectiveness of such steps which will
forestall such ghastly events in  the
country?

SHRI SUKOMAL SEN  (West
Bengal): A few days back one Minister
had been appointed in charge of Kashmir
affairs and one Committee had been set
up for the purpose. I would like to know
what progress has been made by the
Minister in charge and the Committee in
respect of establishing any political
contact in Kashmir.

Another clarification I would like' to
seek is as Mr. Mathur has said, Mr.
Amanullah Khan, is acting from his base
in the United States and his statement
has come out in today's newspapers.

Whether the Government of India is
taking up the matter with the United
States or any other foreign country
where the JKNLF or any other such
organisations are basing themsSelVteg
for subversive (activities inside India.
These are the two queries I am posing
before the Minister.

SHRI SANTOSH BAGRODIA: No-
tjody |isi pe&etefulljy living in this
country and if you are under their
influence even we will not live peace-
fully.
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THE VIC&CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
What did you say? I am sorry, i cannot
allow all these things.

SHR1I SANTOSH BAGRODIA: All
right, I will withdraw. I did not mean
anything to you. In a lighter way, I have
said. Don't worry, I will withdraw those
words.

Now, coming to the serious point, the
Minister has said in his statement thatt the
Student®' Liberation Front has
demanded release of three detained
terrorists on the 9th April. I would like to
know from the Minister, what effort the
Government has made in these
negotiations. Did he send a special team
from here, not a Minister but at least a
DIG or anybody at the lower level? Did
you accept or refuse their terms for the
release of all the three persons held
hostage? What was their real demand? Did
y°u try to bargain for the release of the
three persons? The newspaper report; says
they wanted release of only one terrorist
but your statement says they demanded the
release of three detained terrorists. I
would like to know whether they wanted
the release of one terrorist or three
terrorists. May I know whether you are
willing to release one terrorist or three
terrorists? The newspaper report from New
York also say, that the three persons
held as hostages have been killed. I really
do not know whether this Government
knows about it or they knew nothing
about it, in spite of their negotiations with
them. These people from Jammu &
Kashmir have contacted their counterparts
in Assam and North-Eastern region. I
would like to inform this Government that
there are many new terrorist organisations
coming up in the country; for example,
Meghalaya United Liberation Army and
Barak Liberation Front in the Barak valley
areca of Assam. Certain other
underground organisations seem to have
proliferated as a reaction to some existing
organisations. They are, Minorities of
Assam Liberation Army, Ahomi Mukti
Force of Assam and Tribal Voluntary
Torce. Like this there is a
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list of twenty "names. I do not want to
name. all of them but I am only trying to
tell him that unless there are terrorists
nothing moves in tha country today.
Already many questions have been raised
by my colleague, Fotedarji and before
you ring up the bell, I would just like to
tell.
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SHRI CHIMANBHAI MEHTA
(Gujarat): Madam Vice-Chairperson...

SHRI KAPIL VERMA (Uttar Pra
desh): Three hours ago, I sent mj name
for seeking clarifications.

SHRI SYED SIBTEY RAZI (Uttai
Pradesh): I gave my name much ir
advance.

THE VICE-CHAIRMAN (SHRI

MATI JAYANTHI NATARAIJAN)
It is impossible to please all th
Members. There is a time cons

trainst. It is entirely the discretiOr of the
Chair, Mr. Verma.
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THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
It is entirely the discretion pf the
Chair. R

SHRI SYED SIBTEY RAZI: There
should be some rationale. There should
be some principle... (Interruptions)... It is
highly unfair... (Interruptions).... You
have to do justice.

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
That is what I am doing. It is impossible
to please all the Members. It will take
extra time if everybody goes beyond his
time schedule... (Interruptions)...

SHRI SYED SIBTEY RAZI: 1 gave
m, name in the very beginning, but my
name has been omitted. We will obey
pour instructions, but there should be
some rationale behind it.

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN): I
am sorry, it is not possible to please
every  Member... (Interruptions)...

SHRI SYED SIBTEY RAZI: 1t is not
a question of pleasing any Member. You
are the custodian of the rights of the
Members and you have to do justice...
(Interruptions)... You are not there to
please anybody. You are there to do
justice (Interruptions)...

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTI NATARAJAN): T am
aware of it. I am aware of what you are
saying... (Interruptions)... 1 am aware of
the rights Of Members. But there is the
time constraint. I am sorry, it is. not
possible to call all the Members.
(Interruptions).. The rules are that it is
the discretion of the person in the
Chair... (Interruptions)...

SHRI ASHIS SEN (West Bengal):
It seems that one party is fielding a
battery of persOns to attack one per
son... (Interruptions)... It is the
intention of that party to see that
this BUI is not passed?... (Interrup
tions)...
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THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
Mr. Chimanbhai Mehta.

SHRI CHIMANBHAI MEHTA: I am
extremely sorry to hear this shocking
news about the kidnapping of Mr. H. L.
Khera and abduction of the Vice-
Chancellor and others. This is a question
of national concern, I would not like to
be partisan on this issue. It is not a
question of scoring this or that point. Of
course, some irrelevant remarks are made
that Shri V. P. Singh should resign. Why
should be resign? Should he resign for
the mess that was created in the past?...
(Interruptions)... Should he resign, for
the mess that you had created in the past
and which he has inherited today? Is it
his fault to carry this burden on his head?
this is my question.

SHRI KAPIL VERMA: You were also
a party to it. You have gone there only
today... (Interruptions)... Till yesterday
you were there.

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
Please don't respond to interruptions.

SHRI CHIMANBHAI MEHTA: Now
the whole thing is this. I am asking the
Home Minister whether national interest
should precedence or the party interest.
This is what the whole confusion about.
And every time the National Front
Government tries t, find a unified
solution, these people do not help in
making a unified national effort. This is
very important. Therefore, how will you
bring them round? Of course, they are
also pat riots and I have never challenged
them. 1 do not challenge the patriotism of
any party over here. My National
Conference colleague also talked about it
yesterday. Kashmir has to be treated as
an autonomous territory. We cannot wish
away the historical fact, but at the same
time separatism has to b, fought. How to
contain this? Will the Home Minister
clarify this point also?
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It i said that Draconian laws are there
and they are being used against the
people, but the terrorists are roaming
about. If such questions are asked, how to
answer them? Whether Draconian laws
are required or not, what they call us
Draconian law is harsh law and if it is
required, may be that some innocent
people are also to suffer. But the question
is who is mainly suffering. 'Secondly,
what is the policy of all the parties on
this? The Home Minister should ask the
parties concerned as to what the policy
should be towards the kidnap-pers.
Should there be negotiations with the
kidnappers? Firstly, they 6ay that you
should negotiate. Then they say, you
negotiate one for one, and then they say
you negotiate five for one. What do they
want? Let them com, out with what they
want. Let them not be only critical always
of per. sons here because they are also
responsible and they are supposed to
solve this issue.

With regard to kidnapping, one should
take a very strong stand. I say this
because there are Naxalites with whom
things are being negotiated by thig
Government or that Government. Now,
coming to this issue, I would like to
know One thing. What should be the
policy in this regard and in regard to the
maintenance of law and order?

SHRI V. NARAYANASAMY (Pon-
dicherry): You ask the Home Minister.

SHRI CHIMANBHAI MEHTA: I am
askin'g everybody because the Home
Minister is going by consensus
(Interruptions)... When he goes by
consensus, you say that he is sur-
rendering because for you going by
consensus means surrender and riding
roughshod means ruling! SO, T would
request the Minister to explain all these
points. Thank you, Madam.

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): Now, Mr,
Motiram Patel.
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SHRI VITHALBHAI M. PATEL
(Gujarat): Madam, I would Like tc know
whether there is any thinking In the
Government or whether there Is any
proposal to seek the assistance of
American Congressmen to negotiate
with the Pakistani militants in Kashmir.
This is one thing.

Secondly, I would like to know
whether there ig any thinking in the
Government to negotiate with the
Pakistan Prime Minister to settle this
issue with the Kashmiri militants. In thjs
connection, I would like tO mention that
last week you showed a lengthy film
which shows the achievement of Mrs.
Benazir Bhutto in one year. Was it
connected with this in any way? If the
Home Minister does not know this, let
him contact the Foreign Office and let us
know whether there is any thinking in
the Government to contact Mr. Stephan
Solarz or the Pakistani Government in
this regard.

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
Now Mr. Khaleelur Rahman.
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PROF. SOURENDRA BHATTA-
CHARJEE (West Bengal); (Madam,
Vice-Chairman, I have just one obsC
bation to make.
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[Prof. Sourendra Bhattacharjee] Mr. Fotedar
has been in Government for quite some time
and should very well admit that what has been
happening in Kashmir or elsewhere in the.
country is a situation created by. them. That of
course does not mea, that the p'resent
Government is absolved of the responsibility
of what has been happening at present. The
present incident is sufficiently depressing,
sufficiently unnerving, in exposing the
helplessness of the machinery, administrative
and law and orde'r machinery, in Kashmir
itself. Therefore, the Minister should assure us
on that point whether in Kashmi'r the machi
nery has been strengthened or hot to take care
of the law and order situation. From the facts
of the case it does not seem so. Mr. Khe'ra's
car was held up... (Time-bell rings)... in a
traffic congestion.. That is, it was a crowded
place, undoubtedly. How at 9. 40 in the
morning they could bo taken away
unobtrusively and how the Vice-Chancellor
could be taken away by four or five
terrorists...

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): Kindly
conclude...

PROF. SOURENDRA BHATTA-
CHARIJEE:... when students are expected to
loited about, if nothing else? After that I
would request the Home Minister to state that
apart from the question of negotiations, when
because heat was on the terrorists and they
were on the point of stumbling and ultimately
handing elver and they asked for relaxation of
curfew at 3 a. m. so that there could be
collective consultation on their part...

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): Kindly seek
your clarifications.

PROF. SOURENDRA BHATTA-
CHARIJEE; On this point, I would like to
know whether there was any such thing,
whether this was refused and whether
ultimately that led to the murder (if Mr.
Khera, which has been reported by the Home
Minister, and

the unknown condition of the Vice-
Chancellor and his Private Secretary, There is
another aspect. This Amanullah Khan who
announced the murder of all the persons did
SQ from the United Nations Headquarters.
This seems to be a bit strange. He is no doubt
in the U. S. A. But the United Nations
Headquarters is not a part of the U. S.
sovereignty. It is an independent entity. So, he
took advantage thereof. Now he may be at
large in the U. S. A. It is for the Government
of India to decide how his where abouts will
be pursued.

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): I am calling
the next speake'r.

PROF. SOURENDRA BHATTA-
CHARIJEE; But the Home /Minister should
give some assurance regaiding the future.

SHRI KAPIL VERMA; Madam, the statement
of the Home Minister is indeed shocking. What
he has told us this evening was broadcast all over
the world last night, if he had taken j the trouble
of listening to foreign | news. Thi; morning's B.
B. C. has told us many other things. Since time is
short, I am going to ask pointed questions. An I.
A. F. aircraft had taken 74 militants to Jammu. I
am told that they have been interrogated. I would
like to know from the hon. Minister they have
been able to find out what exactly is happening
there.

Secondly, ia it a fact that the Additional
Chief Secretary, Mr. Hameedul-lah Khan, met
the father of the leader of the militants in
Srinagar? He must have 'read all the details in
today's 'Times of India. ' Therefore, I am n6t
going in details. I want to know, as some of
my friends have suggested, what was the gist
of the negotiations. Is it a fact that the
negotiations broke down on a certain issue?
What was that issue and how did the negotia-
tions break down?

Now the Prime Minister of Pakistan I has
openly declared that she will wage
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a 1000-yeaSi' war. She has said it very
clearly. Now it is very clear that they will
do anything to get Kashmir. My
suspicion id that our Government is so
much luisitating on this issue. Its policy is
to weak-kneed that sometimes I get jittery
about it and sometimes I imagine that
they are washing their hands of this
p'roblem. A demand hais been made and
there is an international convention also
that if immediately next to the border
there are camps or the things about which
our Government has been talking have
been happening, then hot pu'rsuit is our
right. If some people come from there or
they are pushed into our area and they
create disturbance here, then it is ou'r
right to destroy those points. Is the
Goevrnment thinking about it? What is
Government's ' reaction?

Lastly, the Minister had said the other
day about a political solution and that
the Law Officers are being consulted on
the question ag to whether the Assembly
can be revived. What has happened
about it? What progress has been made
so that the political process can be
started?

DR. JINENDRA KUIMAR JAIN:
Madam, in this hour of crisis I wish t,
make a statement that this is not the time
to throw mud at each other or to look ut
the problem in a partisan manner. - This
is the time when the whole House, all the
political parties and, In fiict, all the
people of this country must stand up with
the Government to fight this menace of
terrorism. But I would like to know from
the hon. Home Ministe'r as to where he
places the problem of terrorism in his
scheme of things. Does he consider
this problem as a problem o/ political
difference alone or does he take and
recognise this problem 0/ terrorists that
these are the' enemies of this natfon,
these are the nemies of human
civilization and that this is the biggf Bt
challenge today that has been plaet |
before the integrity and uiiity of I Is
country? Madam, this clarificaUtf is
necessary because un-
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less we classify and clearly think as to
where we place these terrorists, we will
continue to be indecisive in om' actions and
will continue to vacillate in our decisions. I
would ike to make a plea that the time has
come when the Minister must make his
mind clear and should identify these anti-
national, anti-social and anti-human
elements as the swo'm enemies of this
society, and must pursue the policy of
hot-pursuit. Wherever they are, they
must be identified, they must be destroyed
whether they are on this side of the border
or wherever they are. Uness the
Government shows that kind of firm
determination, the national humiliation will
continue to take place. It is not a question
of the life of one or two citizens. Madam,
we feel that it was a mistake that on the
earlier occasion the Government showed
leniency to the terrorists. There is no
question of talking to these enemies of
human civilization. Government must not
show any kind of leniency. The minimum
that the Government owes to the citizens
of this country, Madam, is the protection of
life liberty. And let nobody think ithat we
are talking for the people of the rest of the
country. The people who are  suffering
the most because of today's situation
are the people in Kashmir. There is n, life
in Kashmir today. And it is for these
people of Kashmir that I 'raise my voice
today that the Government must do every-
thing to save the people of Kashmir from
the terrorists. (Time-bell rings) All
Kashmiris are not terrorists and all
terrorists are not politicians. To give them
concessions on the footing that you treat it
as a political difference of opinion would
be a binduer, and it is a challenge to the
unity and integrity of this country. - And
Government must fight. And I want to
make a plea that while I mobilise the whole
public opinion in favour of the Gov-
ernment, the Goveinment also must not
vacillate. Now, something has been said
here...

THE m VICE-CHAIRMAN  (SHRI-.
MATI JAYANTHI NATARAJAN):
Kindly seek clarifications.
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DR. JINENDRA KUMAR JAIN:
Madam, I will seek clarifications...

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
Please conclude. There is no time.

DR. JINENDRA KUMAR JAIN:
Thank you.
THE VICE-CHAIRMAN (SHRI-

MATI JAYANTHI NATARAJAN): Mr.
S. S. Ahluwalia.

ot g fog sgaafenr
AgITal, ¥ amE Avey T e
'ﬂ‘lﬁﬂ‘r fa e %8 wgd ® W 7
FIFT &7 I AT w@ g ©
M ouz dF S0 T 3wl f§owa 43
agd § WedAz AT AT HIT
L O S 4 S -1 1< S ° 1
AT @ AaTE q aaerf
«nrga-' Juia % Ty 7 qEHT  qH
FiHE A& w7, AL Mag g Az

RIS A F!'E{' Eln?‘h |

dzq, uEAA AY gW ATA T &
f& 5% Al ZZdE §, F gaF THo
gifoyTio %g A1 FAW@ FAL q.g
£ a0 7@ anal fa #a7 G A
FFT 10 Z | %17 TQ &3F F HIsEq
& gt wF W Gw WA I E
g #a oF RaT qfaaqE w0 fm
T Zq @A ¥ dgg @ ¥ fa@w
qTRT @2Ae AF0 @l "qfd &Y grarzm
Jal #Y AT FAT GAAT @ F, AR
zas, wfex & w@r g

wamar, wr oag WA g fa
guvgeRrg @A A1 gEimdTsw TiE
Al ¥ serwdre ¥, ag feaded
F W19 At #wﬁwqm FTE G
T gHT TW Zege ¥ fegia 3§
g1 anat g 5 faa a5 fredfm
gt oY, 39 Iy TOH H w94 @l
qr | AT F AT q,waam!rr!ruru
FART UF feniz 47 fx za orsy =
ama Atz § F40, 9EA AT I T
? #99 geIET | 3EA @a1 Tefav
q;gj ifs § feedad #r ST 3l
97 a1dT gfwr § 3 gg § AR
fagsa =&f @ 9 1

[RAJYA SABHA]

Minister 180

The negotiations with militants through
mediators, by Hamidullah Khan, the
Additional Chief Secretary in charge of
law, had a setback with the subversives
demanding that the curfew should be
relaxed befor further talks.

g feT wgr-—-

We have achieved spectacular successes
in arresting militants and recovering
arms from their hideouts.

Asked about the details, they said, wait
till tomorrow evening.

97 ZIY i & qed g0 T Al
FPoAIT TOAT TAT | wel A HEIT
8 W £ 5 faw os wra @wt 20
WEIEAT, AATAGTE @A F1 A 3THE
3 FE PTEIT AT & Al AT AQ
g AT AL WTY AC &1 7 ouE
qeqw & WA AT B THAT ATEAT
g fa gfgearg @ F @41 @30 A
wlo FEy g ¢ HAT @I F¢ &
REHT TEi dgaarar 7 fx &g Wi
war g oAy IRr A gt # Az
ECIC I AT L

HqERA, Ug WAT dgS( W@l 2 |

T g 7 fredfer & wrg &
AT {1 TE fam qar | & ang
anam § AT 8 asiifer s®T fi
w9 o fafad It adad
nE H7 & wifE wehfEm el @
T g ux aer 34T &€ QT @W
qEq 1| gy arer war fewm gefed
fe =asr arg, arar & 5= TFf
ar | # §ftien atq afag w7 var
g fif siat saw oR 8 32 4 g
i & ot AT fawaarg Tq fag
fr #% faar @ 9 faedfor g8
TEh AT § AT #41 §W T
g 7 TaeT wfadr @t IR &
g 7z § dmm W g @, A7

Do
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1 fafFe g 7 = SrET mwn
GE&HT FIQ WX qi9  Hrawarfadr
F BrEN 14T | WIS faey Ty &
BEH & fag SITTC SaT &1 Al
fg a1 S fs & afew Fwre w
EE H@ g WY W §arE 93
fegera & afew s@re =0 7 v
Faur ? agl I seqfeawe fawew
8 gfews guwardy g, douodio §,
AW HAIfEl §_qg €T @ S
We TAAHE Wi FGA NIAAEE § FIH
FWE, TAHr gW@AT FA wA7

WERYT, § W% Wiew & gar
#EEa § 9T wERr g & A fEad
W H W @G aseﬁs&r &% ?‘-B
YgW ! TR 4T agl & 7
faawa a? afroaotrro sﬁ araf
a3 g« LEl
FoFo o 3: rrar il ﬂ‘T\
q e F AW T FAW G S
# & Fgm WAgar g ﬁ 'q'
ERH 3 ! qgEAr, ¥ ea-%%:mm
& ulw =mvAEr )

SHRI. H. HANUMANTHAPPA
(Karnataka): Madam Vice-Chairman, I
just request the Hon. Minister to react
while replying to the clarifica-tions. The
news from Kashmir is coming from three
different directions. One instalment
comes from Srinagar about the terrorist
activities. The second instalment comes
from Jammu regaiding the efforts of the
Government of India in dealing with the
Kashmir problem. I am watching this
from the day the incident in Kashmir took
place. (Interruptions). All our efforts,
after the first delegations, if my
information is wrong, the Minister may
kindly correct me in his reply, but my
information is that all our efforts,
including! that of the Coordination
Minister have gone up to Jammu only and
not beyond. ' Whatever teams have gone
from, Delhi have gone only up to Jammu.
Delhi has gone, only up to Jammu. It has
not reached Srinagar.

SHRI T. R. BALU (Tamil
Including Rajiv Gandhi.

SHRI H. HANUMANTHAPPA: Mr.
Balu, you should watch what is hap-

,-wﬂﬁ

gi‘b

Nadu):
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pening in the House instead of un
necessarily interrupting.

Madam, after the visit of the firs
delegation, we have not read any new
from Sringar about the efforts of thi
Government to deal with the Kash mir
issue. The third news comes fron New
York today. I would like t< know from
the Home Minister whe ther all our
efforts have stopped a Jammu, have not
reached Srinaga: and the Valley is
isolated from all ous efforts. If this is
wrong, he maj correct. This is one
aspect.

Secondly, I am told, the wife anc
children of Mr. Khe'ra are in Delhi. 1
would like to know whether the Gov
ernment of India has been able tc meet
them. I would like to know whether any
officers of the Government have gone to
console them. What efforts the
Government has made, on its pa'rt, to
reach the members of the bereaved
family. '

Lastly, how long the Government will
go on saying 'you are responsible; you
have created the mess; you have no(( dealt
with it etc. ? It is all right. You can say so
across the table. But you are answerable
to the people also, The people of this
count'ry, the people of the world, are
expecting your reactions. You have
already completed 100-125 days. For
heaven's sake, don't go on showing your
finger at us. It is all right. Across the
table, it is okay. But you are answerable
to the people. Kashmir is an. integral part
of the country. It became a bone of con-
tention during the partition. It was so even
after Independence. It still remains a bone
of contention. The entire country is
interested in solving the issue. Therefore,
let us not politicise. I request you. Do not
go on showing your finger at us and
saying 'You have done this'. It is all right.
There might have been mistakes. There
might have been wrong actions. But that
does not give you an authority to go on
blaming this side and remain inactive.
Therefore, for the sake of the country, for
the sake of the people, please act instead
of showing your finger at us.
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[Shri H. Hanumanthappa]

Before concluding, Madam, one point.
In the afternoon, i raised the issue about
the bomb blast in Delhi. The Chai'r had
agreed. The Chair had also joined in
saying that the Home Minister should
react during the course of the day. I hope,
the Home Minister will react according
to the direction of the Chai'r.

SHRI V. NARAYANASAMY; The
Home Minister should make a statement.

sadt aar afgs (sazadw) ¢
JIAATETH  WENRAT, FHIT H EA
T g7 oife AT shaw @ar ¥ 2
T 7% {(q7r Waiz § I g ag
gzaral & fau fear aar & | 97
Yg@T ATEAT AT 4T q1 ATgwariagy
T, ATFVOHITAT T GURIT F FARE
F AN FIT 38F 9 A& ZAr IuH
AW F AGT TS THT AHAT G
oI 3! HasT ¥ oS4 & qfd
ET A% AGETOM-ITREIT A T
T 1 gEIA9ET ¥ HIAIT ATHIA-
E @, 7 A1 faams & Saw F
T g OAEY W ar f #rf wvar gy
FET | FISTH ATy S WIFEw
afer dew, & ag sAar ArEar
g T8 qar s & & gt oY qowrd
QEFTIIY T GG T H
TR T § AR W gy Al €
71T o g Fr st & f&
Foramy Hogen FT T & anmy T
1 HET wIF F q9g9 @y £ oar
ITH AT & fau gtwe 7 @0
TRl F, ST g & fag
FEN IEM 7 FAT IART FHE FLEAT
gata Fy WA & P gwdy ava A% #
sar B gt & o gy weEs A
T TCRTE IqaACT H FAIT B FIT
wig. g, sfeaw  ar fegeanr Ay
F27 W fomr gar & @7 swFr 9@
3 £, zaa I wifemTd &9
Al 9qF fag TR AT EIE &7

daw, 7€ I H ag gwAr
FiEdt § f& wwie § wife o
STAEAT FIGW TR & (q TH AT

[RAJYASABHA]
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uTeA TR FY 75 WA T A TGN 2 | TR
apaeqT w3y & fav Tw e gaw
¥ wfaqr ataE 99 FA_gar S
¥ 7 FuIX qIFT 7 AT a1 Al
ST HYT ST av w4 Wi
WX g wA G AT T IR H
@ E A T gew F1 3w el
areEraT g f5 9907 w4 W7 T8
well Fa7 AW F qIEITH  §IT F Iqq
g1 fafag & faed ar ofgat &
fau fafma & ol 97 § 557 Ay
& g gty %% @ & a1 T w7
wE !

THE VICE-CHAIRMAN

MATI JAYANTHI
Yes, Mr. Minister.

SHRI VISHVIJIT P. SINGH: Madam,
you had allowed me.

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): I have not
allowed. The matter already been raised.

SHRI VISHVIJIT P. SINGH: There
have been two bomb blast inside police
stations in Delhi, the Capital of India.
The terroism has come home to stay. My
words have been prohetic. This
Government has failed.

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): This matter
has already been raised, Mr. Singh.

SHRI VISHVIJIT P. SINGH: Will the
hon. Minister kindly give us some idea at

the end of his speech as to what has
happened in Delhi also? Will he do that?

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): This matter
has already been raised. (Interruptions).

(SHRI-
NATARAJAN):

I... (awam) i

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): 1 have
called the Minister. I am not allowing
any further (interruptions) Let the
Minister begin.



185 "Statement

oft wudt Ao afa Lt
IEH JIGT, g FAIL GG N
fom stmra #r gweTe famr § 9w
famg 7 gawifaas & 1 &few ga® 3%
FEAT T FAIT EIT q@T Y
WEATH A | WA wEw A fwoSr
I IgA g, WAaT 9T 7 ¥
FHIT & Fard & 7 Afew &, 9%
¥ g | gWE & @Uagy, T 30,
ag IF 9F Agw ¥, ¥ & I
ggﬁw | % gad oy z‘;rﬁ Lkl

o AE FENT | qg agH qfvET
Fra-d | faT Ay @y ?a:qm‘f
wI, 987 faedardr 2 w€ 8, a8 *wi
STFR g #imw g amear iy faa
wferw feafaal w1398 Fgarszar
Tgar ®T 3| A AZ WA I &
R FIT | & 98 FgAT ATEaT §
fe 7z7 qfewer grata &1 gEEat
FAT T8 TG & | wF ¥9 Iq FI
gir & i &fE egq 7, =@
% gsfafmzas 7, foedr on w07 &
gATa gt w3 H feard ) qa agi
qIT AT ZAIT ATET 4T HILT ATH
TFITT ilw & #gi 9 orfiEar
& zfrr v 9w @ ¥, Aty 9
4t ¥ war 4gIS o7 F% 95 WAr
g, TTgE 9T 9 AT & @RI
¥ 156 AlamarfEE &1 ol § ;W
18 & *0F I 9T OFEIFEET W
AR AC F | HATAW K oA 18T
X Ti 9T & nifga waT 72
F AT 19T F 6 TF FrA7T g
HrAAT WT IH e ® 6 AIT,
ar 7§ A TE g7, gag Homw
aF 16 901 Fio dro  H wEA
gv w1 wEiafrgns &t @@ &,
FFNfeE wlaw Fr  aE ¥, go
wio gfe® & qI® & , T wAT
arew; AR wEer &, wWheq 3
guien wlaRr &, e amr fa
wg fwd %1 faema & s=w@ &
T IE AWwWEHr T FourH
THo THo Zo & AT dAyo #TEo Tao
U%o Ff e, @iff tag g, 3%
arw BT g7 Atadr 471 W
a8 & % us 9% =W 219 asy
[T AFIFT GHF 3T IEA qy
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qigte &1 AT ATFwIZSE fagdmT
91 (smEam) w17 ¢ @ g
(wagw) a1 #§ 95 @A g
(sagm) |

7p.oM.

SHRI JAGESH DESAI: No, no, I
want to raise a question about what

You are saying. The security was pro-

vided by the Government or the
HMT? =

oAl AgeR wdt: g
ofens HeEEfFa % g mide wmo
U%e ARt wwll fawafEdr g 2
T FEAT A & 5 wm 3@ mav
fodll @1 wH7 a@T agy wHer EEA]
wsfafrg oy Siawr & % 5k g
#oar nf | 37 &A1 ¥ 300 vEw
#T a=s A faw qUoaw ST
FEAT ¥, AR FgArd & fiasr
AAAT Ag gAT fF 35, ¥ wic
ﬁaﬁfga 0% U A | eEd wg
4 Rl OF SER §UR,  giem
TTE AT WHT 700 W Frgiee
FAET g7 A% 05 afas & gaqy
M AT se gan, faET & asf
awmarEd § fAgr 1 zw Sy 114
fafadzs &1 wseay fear  qar
(sEam)

N famfer aelifea fag: aq
SERT TEATHS WESATR . F R w4
T 7

A @geme adz: & T2
FAT_=RaT . & Sasiwg & gar
W 91T 91 Ag Wy wdw @wg o
SEHT gAr IEET nevare avqr . w4
H7 wEaE (waaw)

W Ry QA fag

T

ot AUt Mgens ady ; F owiar
B WO M aY ¥ grar ¥ fafa-
CoL (L (373gr)

Please, let me speak. I did not inter-
rupt anybody.
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ot v werdn Fog g?zrt)
® 7y SRA ARAT E
i‘:z‘raaa:tﬁfzfaaaﬁ'ﬁ (=raeT)

THE VICE-CHAIRMAN (SHRI-

MATI JAYANTHI NATARAJAN):
This is not a Question Hour. Kindly
let him complete. You cannot inter-
rupt him when he is giving his reply.
Please let him speak.

ot {AY AR /T @ A TG FEAT
the terrorists are under tremendous
pressure 'because we have readily
found out their hide-outs,
ag W =T oiw 29 & fafads fey
¥ I FIT K FEANG Aead A
WHEAAT o1 & Ay famgw nEIT
AEwE 9 5 wEed A um
™ 3 agh 9 A | gl ST AR
FAEI § YA A5 ¥ FaFT 5%
famr | 7z @@y & & qaﬁﬁr@m
T A H FAIGEAT  WIF ATEA WY
nfemas % qm"r g 78 ara-
AT FX W T | 3T oW F gawger
T B FA =ekz war | g faa
FA 9T & | AW gAE aD  war
A% ATEH WIAAR  HAISA FHH
A &, Y% WA IAWE, AAY aF
BRI EARTTHUA AET &, ST ARCAET
A T FF & A ¥ F Awar g
gasr gawwd g fafadza &y
w7 35 T8 fRar fe BT faar war
g1 Ia7) ofmfedl @13 gr@uaa
Fza3 5T g€ afer sy &
S 997 § TREIN W1 A97 ArgA &
aufey ata &, sew gy Awar g
f& o1 g @ fag 1w # 951 Fem
Foat i, 9% a1z FeEk ag Foart |
TAT AEEA FF WX gAw fasar
% ZE Y gEAr & FArfEEr A
S AEa qEHT B 2,15
qT FEW AT FEAHT AT Ay BrE
o7 WIS FE 9T 2,15 9T AT e
ame @ART FT Arer  fHsr | 7FZ WY
e 2 f& azwe ars & a8 1965
TS0 W oAy 3 7T gAfeedEst #7

[RAJYASABHA]
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& | T weErizfaszE w0 W@ @A
gar € | 9@ 9T qaeg I} AT
vj'@'(ﬂ'%l

wERT | 77 A FwAm wE 3
n7 @y ¥ f5 2w ar @ver qEg
wGT & WA qgl wia & feegtam
BT FL UR [EA AT FEATR X
ST Agt St & A1 fwT s
st | 7@ few  Gur  fafadt
T4, §lo HTe o uHe ;MY
fTo wHe UEHe T &W A g fw
fergeara &1 wiza &1 wowT gt a1 |
foq wfewa grare i‘ta—@% a'grq!m
fear | s H’ff @?ﬁ'

% :
f‘eftriiT1 ged frarr & qTeH @ &
g99 397 32 faar & {5 Huom oarEw
FFT TAFT AT WY nafgar IaaTH
fraT  SOMI, IAFT UK FEF T
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T | W gAY FIER /BT |
fafreex & wad gara wmiferwr ¢
Y AT ATq gAr Fr ¢ fnown
T, ¥ G | TAHT AWM AR §
ﬁmrzﬁqréﬁz%mmmr&%z
?ﬁ‘%’;' 2 boew 1 s
qres S
AN agt @ | ar va faafe
¥ gn wfww @3 @ § f5 faam
W, ear Y dfen W7 i -
weafiher aife =gt @ 13l gramw
T FA@T FT GG £ |

FT 4 6T wgr war fE e
MT R 7 ST WMEARAR F
frsrz gt 7w &, o &nr %Y F qaf
¥ TR R AT W AT ¥ IR
feddem %1 ud amm s9q & FATES
W FWAAON a5 AT & WX A
T fed Al 318X us ¥
ST % ATy F14 AW 9T IAFT 0F
arg wear fZar ar WX AgT R
1§ fedsz & &Y Teamad T =gy F
M 9g TEAEFE W F TR OF
gay F1E oFY arT A@ &

gfaafadt dwa ot & ==
f‘ﬂ'ﬁf?ﬁi"f FT q;tr A9 & Fifn
azt givaffedt 3 =ae WEfomm
FTetT § fasT q;("f 7192 feifedt
ﬁrm“'rglgmmgwmﬁq’r%
w2 fRar 5 ww g@N F Tg
Fmfiye fear & | @RT A% W% 3%
ﬁnq;&, wrsn fafse sy avw ¥ a7
K%shmir is not negotiable.
7 arfaEm -ﬁm fafeex frds
WZE &7 que H oAmEr & oag &
AT HTHTT -’f 7z faega wrw
aemrA # wg frar f& se srwix
9z #1§ F¥ar A g Twar g | Sy
@ %7 mEEar 9 71§ g A 8
wHAT, FE FWHIT F AATA O
TifsEarr F arg FE AT B A0
wara Ag & |
Kashmir is an integral part of India.
At zafar wifscare % A awrd
7 oarr % & 1 wisea & ag

o s & oo 2w o owEr &
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nTET A4 N @At wifge | fred
ﬁanzﬁ%wﬁaﬁmﬁmim
g W urem Adl, 9% S A9AT
Wy 1 g fead 2, mﬁmﬁ
% feay omT §=9 2, -arrtnm :
¥ qolee &, AT @S I0w § )
gl FromToFo T AT X
L0FTT & wET &1 gam T § |
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T mgTs FWR § wHpAT A

-2

A9 § | THMT AW AEEAT SGT
g w1 o 3 g fr
foa «T ®2T @y a7 Fifwr 33,
T TW 9T FWA T A9
w@rg |

AT A AT sTE F wATANE 4,
FE #IT @@ FEl 491 | a1 3@
sifoer 00, ¥ FAX foaar am
q8 woul, Jaar gz Fifgw 567
om  wafuIt w1 9FE F1—3I99
ZX T%7 A Fatm w1 A B, Far
FIAEIT A®E T BT

WX AEE @IE ¥, 13
fraegz & 928, I9 =TT FT AT
wgT Frafaas TR 9, HHT AT
AMAA FERT Fi-—

Seventy-five hard-core terrorists were
released. I will show wyou the order,
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< [ Auat Agerr ade]
e & @y 75 faw &5y

™ | W& UH 99 "weAr gE, I ¥
wqrg}a——uu'gwa"rwgﬁr g &
X oA w7 @wegr  qar gE, . aA
g ok fasaair g7

T RT9Fr €qrq g war fw
qa w3 Wy, fyaw waga =z &
wiet &7 w4, IRy A A
9T W M ? AN 62 ww 9EEr
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SHRI MAKHAN LAL FOTEDAR: Are
you justifying this?

SHRI DIPEN GHOSH; Your Government
had justified it. (Interruptions)

SHRI MUFTi MOHAMMAD SAYEED; I'
say that when Nilakanth Ganj oo who was a
Judge of the Sessions Court and who had
given the death sentence to Magbool Bhatt,
was killed, his body was there for three, four
hours. Nobody touched it. When Tikalal
Tapiloo was killed near his house, in sPite of
the fact that, there were so many people...
(Interruptions)

SHRI DIPEN GHOSH: Hartal was
observed on the Indepenence Day.
(Interrwotions)
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Who was responsible?

m SHRI DIPEN GHOSH: What did you do?
On the day of Independence you obsered
hartal.

¥ FE TT AL TG A\ TH HWI
FT YqEz fRET € AR R AR Y
gn azi W § 1 ... (wwaw)
Cwr gy Wy ... (wmEew) ga
WMok vIY am W@ § |
(w=ena) -

oF RiaAa qaen  faEy aale

faar ?

« SHRI MUFTI. MOHAMMAD SAYEED:

Seventy-five  hard-core terrorists  were
released. You do not know. Your people were
responsible for it.
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We cannot tolerate this. (Interruptions)

o a7 FF AJ3T =@url. ..
(waw)

SHRI* V.NARAYANASAMY: Madam,
what is their plan?

SHRI MUFTi MOHAMMAD
SAYEED; Mr. Fotedar started all this
provocation. Otherwise this would not haVe
happened like this. (Interruptions)
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SHRI MAKHAN LAL FOTEDAR
Madam  Chairperson, we asked thii
question... (Interruptions)

'sft *r«Kft *ft§»re srf?: sSrRPw
*$ A *£ £ oM A sVfaqg; i ...
(wraair)

No, this is not the way. (Interruptions)

SHRI MAKHAN LAL FOTEDAR:
Madam, I am on a point of order.

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): He is on a
point of order. (Interruptions)

SHRI MOTURU HANUMANTHA RAO
(Andhra Pradesr); Madam, all of us had kept
quite silent when he was speaking and now
he is... (Interruptions)

SHRI MUFTi MOHAMMAD
SAYEED: I have been listening to them for
the last few hours. (Interruptions)

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): Kindly let the
Minister... (Interruptions)

SHRI MAKHAN LAL FOTEDAR:
Madam, I want to say because he has lost his
temper... (Interruptions)

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): I have allowed
Mr. Fotedar to rise on a point of order. Kindly
let him state it. (Interruptions)

SHRI DIPEN GHOSH: Mr. Vice-
Chairman, is Mr. Fotedar going to explain
under what conditions 126 hardcore terrorists
were released during Dr. Farooq Abdullah
and Congress (I) Government? Is he going to
give a reply on that? (Interruptions) These
hardcore terrorists were detained by the
Police and they were released by that
Government. (Interruptions)

SHRI MAKHAN LAL FOTEDAR:
Madam (...

SHRI MUFTi MOHAMMAD
SAYEED; Madam, he cannot interrupt me
like this.

10 APR. 1990 ]

by Minister 194

SHRI MAKHAN LAL FOTEDAR:
Madam, we asked this question more than...
(Interruptions)

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): Let him
complete his point of order. (Interruptions)

Rk S U wix: o
FAME R AXWE ; .. (wqwin)
A dodfy ... (aeaw)

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): The time is now
7. 30 and there are still two items on the
Agenda of thf House. The Members should
coope rate. Kindly allow him to raise it. If there
is no point of order, I will rule it out. I have to
hear what it is. Every Member at any point has
a right to raise a point of order. If there is no
point of order, I wfll rule it out. Kindly let us
hear him. I have allowed him.

SHRI MAKHAN LAL FOTEDAR:
Madam Vice-Chairman, we asked "™ question
more in anguish than in anger. (Interruptions)

SHRI DIPEN GHOSH: Under what rule is
he raising the point of order?

SHRI M. A. BABY. Madam, he is making
a speech.

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): Please state
your point of order, Mr. Fotedar.

SHRI MAKHAN LAL FOTEDAR:
Madam, I am coming to that.

SHRI JAGDISH PRASAD MATHUR
(Uttar Pradesh); Madam, kindly let him quote
the rule under which he is raising the point of
order. Ask him to quote the rule first.

SHRI MAKHAN LAL FOTEDAR: I may
tell Mr. Mathur that the Chair does not need
any guidance from him. She is very learned.
She is an advocate of the Supreme Court and
she is an experienced Parliamentarian. Tha
very fact that she has permitted ma



195 Statement by [RAJYASABHA] Minister 196

[Shri Makhan Lai Fotedar] to speak shows
that [ have a point to make. (Interruptions)

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): Kindly let us
conclude the business of the House. Let him
raise the point of order. If there 4 no point of
order,

I will rule it out.

SHRI M. A. BABY: Under what rule he is
raising his oint of order? Is he raising his
point of order under "anguish"? Is it under the
rule book?

SHRI MAKHAN LAL FOTEDAR:
Mufti sahib has to learn one thing
from me, how to swallow anger. He
must know about it. He started on a
very good note but ended very pathe
tically. The question is very simple..
__ (Interruptions)...

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): You have all
made your mind's very clear. Now, let him
complete it. 1 have allowed him to speak.
There is no point in interrupting him. Let him
speak. You cannot interrupt every sentence.

SHRI MAKHAN LAL FOTEDAR:
Madam Vice-Chairman, we have confined
our remarks and clarifications only to the oint
of kidnapping of the three persons in
Srinagar. I happen to belong to the same State
to which the Home Minister also belongs, yet,
I am not stating what is actually hap-pening in
Kashmir. The Home Minis-ter has referred to
certain incident? which took place under the
previous Government. I am not holding any
brief for the then Kashmir Govern ment but I
am only concerned with today's situation.
They have to deal with the present situation
and it is now for them to govern. In case they
cannot govern, they should go. That is the
point. It is very” simple. Why are they
accusing us that We have not done this or
that?... (Interruptions)... 1 am coming to the
point of order.

SHRI M. A. BABY; I this his point Df
order?

THE VICE-CHAIRMAN (SHRI MATI
JAYANTHI NATARAJAN): Let him
complete.

SHR1 MAKHAN LAL FOTEDAR My
point of order is not t, create disorder in you
but to create ordei amongst you. That is the
point Madam, one point is that the Home
Minister must confine his speech or his reply
to the points of issue. Undei what
circumstances and at whose instance these
people were kidnapped and what has led to
this situation?

SHRI DIPEN GHOSH; Is this his point of
order?

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAIJAN): There is no
point of order. The Minisier will reply...
(Interruptions).. J have to hear what the
Members are saying. I cannot shut out the
Members from speaking.

SHRI MUEFTi MOHAMMAD
SAYEED: I have already made it clear that
we have to tackle the problem of Kashmir; we
cannot blame you. It is we who are
responsible to tackle the problem in Kashmir.
I assure you that the present administration in
Srinagar has taken a number of effective
measures to contain terrorism...
(Interruptions)...

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): Let him
complete. Kindly don't interrupt him any
more. I am not allowing any further
interruptions.

SHRI MUFTI MOHAMMAD
SAYEED; Madam, there has been a breakthrough
as far as checking of infiltrators across the border
is concerned. A number of measures have been
taken inside the Valley. A number of hide-outs of
the militants have been searched and it proved a
success. About 875 subversive elements have
been arrested. So militants are under tremendous
pressure. They have chosen this soft target of
kidnapping. We have imposed curfew. The re-
quest of the militants was that the curfew should
be relaxed. It is not their writ which runs as was
the I practice during the previous regime
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Now it is the writ of the administra
tion... (Interruptions)... You do

not know the situation. What was
the situation earlier? Now it is the
writ of the Government of India, it
is the writ of Mr. Jagmohan, the

Governor, it is the writ of the State
administration which is running. We
will not relax curfew when militants
ask us to do so. That is not our job.
That is what our job is. We will not
succumb to any pressure... (Interrup
tions)...

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): Please  don't
interrupt the Minister.

Let him complete hi, reply first
(Interruptions)... Now, we shall take up the
Commissions of Inquiry (Amendment) Bill,
1990. Shri Mufti Mohammad Sayeed...
(Interruptions)... 1 have called the Home
Minister... (Interruptions)... The Commissions
of Inquiry (Amendment) Bill. I can't force the
Minister. If he is willing to make a statement,
itis O. K.... (Interruptions)... If he is ready, he
can make a statement. [ have no objection. But
I cannot force the Minister to come forward
with any statement. We can now take up the
Commissions of Inquiry (Amendment) Bill. If
the House magrees, we can pass this Bill
without discussion... (Interruptions)... Yes,
Mr. Minister.

COMMISSIONS OF INQUIRY (AM-
ENDMENT) BILL, 1990

THE MINISTER OF HOME AFFAIRS
(SHRI MUFTi MOHAMMAD SOYEED):
Madam, I beg to move:

"That the Bill further to amend the
Commissions of Inquiry Act, 1952, as
passed by the Lok Sabha, be taken into
consideration. " Madam, under sub-section
(1) ofsection 3 of the Commissions
of Inquiry Act, 1952, the Central Gov-
ernment or the State Government may
appoint a Commission of  Inquiry for the
purpose of making an inquiry info any
definite matter of public ~ importance.
Before  the Commissions of Inquiry Act,
1952 was amended in 1986, it was obliga-
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tory for the appropriate = Government
under sub-section (4) of section 3 of the Act of
1952 to lay the report of th, ¢ Commission

of Inquiry appointed under sub-section (1)
thereof before the House of the  People or, as
the case may be, the Legislative Assembly
concerned, together with the Memorandum
of ActioK Taken thereon within a period of six
months of submission of the  report.
However, in 1986, it was considered by the
previous Government  that when a
Commission of Inquiry is appointed! to
inquire into  sensitive matters of public
importance such as those having a bearing on
defence, national security, personal  security
cf high dignitaries, friendly relations with
foreign powers, the  inquiry rsport may
contain materials of a highly sensitive
nature and, as such, it may not be, in the public
interest to lay such reports before the Lok
Sabha or the Legislative ~ Assembly of the
State. In ordar  to cover situations like
these, section 3 of the Commissions of Inquiry
Act, 1952 was amended by a Presidential Or-
dinance promulgated on 14-5-86 under
subsection (5) and sub-section (6) of
section 3 of the Act. The Ordinance was
replaced by an Act of Parliament in August
1986. This amendment provided that if the
appropriate Government is satisfied that, in
the interest of the sovereignty and integrity
of India, security of  the State, friendly
relations with foreign States or in public
interest, it is not expedient t, lay the report
before the Lok Sabha or the Legislative
Assembly of the State concerned, the report of
the Commis?io, of Inquiry may not be so
laid provided a notification to that effect is
issued within  six months of the submission
of the re-pcrt and approval of the Lok Sabha
or the Legislative Assembly of the State to
the notification is obtained.

The presuit Governmer., has reconsidered
the matter and is of the view that the people
have a right any circumstances and the
public to information. A Comra’.; icn of
Inquiry is set up for the purpose of making
an inquiry into any definite



